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ANNEXURE No-R/3
600

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :16/08/2022 To 31/12/2026

Ref No. - Dated:- 27/09/2022
162644/UPPCB/Varanasi(UPPCBRO)/CTE/CHANDAUL /2022

To,
Shri RATAN DEO SINGH
M/s V RB A BIOWASTE SOLUTIONSPVT LTD
E-46, Industrial area, Ramnagar, Phase-1, Chandauli, Uttar Pradesh,,CHANDAULI,221110
CHANDAULI

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 17484152 dated - 16/08/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1 Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Materid :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
BIO MEDICAL WASTE Metric Tonnes/Day 5

C- Product with capacity :

Product Detail
Name of Product Product Quantity
ASH 5

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :
Sour ce of Water Details

Source Type Name of Sour ce Quantity (KL/D)
Ground Water (within BOREWELL 10.0
premises)

3. Quantity of effluent (In KLD) :
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Effluent Details
Sour ce Consumption Quantity (KL/D)
Others(Washing) 5.0
Others(Plantation) 2.0
Industrial 3.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fue Consumption(tpd/kld) Use
Diesel 0.05 DG SET

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2026 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions.
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1. ThisCTE of M/sVRBA Bio Waste Solut%r(?l%vate Limited isvalid for establishment of
Common Bio Medical Waste Treatment Facility (CBWTF) at E-46, Industrial area, Ramnagar,
Phase-1, Chandauli, Uttar Pradesh, Pin No.- 221110.

2. The Earlier CTE issued by UPPCB vide office |etter dated 12.04.2021 is stand canceled from the
issuance of this CTE and this CTE shall be effective.

3. ThisCTE isvalid for common facility for Bio medical waste treatment through double chambered
incinerators of capacity 300 Kg/Hr, Autoclave 1000 liter/batch, Shredder 150 Kg/Hr as proposed.

4. The CTE shall only be valid with the effect from the date on which the proponent obtained
Environmental Clearance (EC) from SIEAA, UP.

5. The proponent could not start construction activities before obtaining Environmental Clearance
(EC) from SIEAA, UP, failing which this CTE would deemed void.

6. The proponent shall submit adequacy of proposed Water Pollution Control System and Air
Pollution Control System done by reputed technical Institution like 11 T/NPC etc.

7. CBWTF snall strictly comply with the CPCB guidelines dated 21.12.2016 for setting up the
Common Bio Medical Waste Treatment Facility.

8. CBWTF shall install ETP of capacity-10.0 KLD for trestment of industrial effluent.

9. CBWTF shall provide the arrangement for storage of incinerator ash as per CPCB guidelines and
shall obtain membership of Common TSDF for disposal of incineration ash.

10. CBWTF shall comply with the emission Standard for treatment and disposal of Biomedical
Waste by incineration as per Schedule-11 of BMW Rules 2016.

11. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste
(Management and Handling) Rules, 2016.

12. Record w.r.t. operational parameter of autoclave such as temperature pressure etc. aswell as
records for validation test conducted to check efficiency of autoclave shall be maintained.

13. Incinerator shall be operated in accordance with Bio-Medical Waste Management Rules, 2016
w.r.t. maintenance of Temperature for primary and secondary chamber of incinerator.

14. Incinerator Ash shall be disposed through TSDF and L og books/records shall be maintained
properly for generation and disposal of incinerator Ash.

15. The water generated from scrubbing system of incinerator shall be treated through ETP and
treated water shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent
shall be discharged directly or indirectly outside the premises.

16. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall
be provided for disposal of waste sharp as per CPCB Guidelines.

17. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual
report shall be submitted.

18. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and
Trans boundary Movement) Rules, 2016.

19. Thefacility shall ensure bar coding system to be adopted by member of healthcare facility in
accordance with Bio Medical Waste Management Rules 2016.

20. The CBWTF shall obtain the State Ground Water Department permission for withdrawal of
ground water and also comply with the CGWA guidelines for recharging of ground water.

21. The Facility shall develop and maintain green belt as per the guidelinesissued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppch.com.
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22. Separate space for untreated Bio Medical Waste shall be provided by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

24. CBWTF shall install Online Continuous Emission Monitoring System and Online Continuous
Effluent Monitoring System with data connectivity to CPCB server before commissioning of the
plant.

25. Onsite emergency plan approved by the competent authority shall be submitted to board.

26. Project shall install at least 0.5 meter from roof level along with acoustic enclosures on DG set of
capacity 62.5 KVA for use of backup power.

27. The dust emission from the construction sites will be completely controlled and all precautions
will be taken as per the provisions of Construction & Demolition Waste Management Rules 2016.

28. CBWTF shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended. CBWTF shall operate the plant after taking CTO under the provisions of Water Act
1974 and Air Act 1981 from the Board.

29. Project shall comply with the provisions of SWM Rules 2016 and provide facility for safe
disposal of generated solid waste in housing project area.

30. Construction Work/installation of plant and machinery for the establishment of CBWTF shall be
started after obtaining the Environmental Clearance under the Environment (Protection) Act, 1986.

31. The CBWTF shall comply with the Guideline of CPCB and shall only cater to beds which arein
addition to 10,000 beds admissible to pre-existing CBWTFs located within 75 km radius.

32. CBWTF shall comply with the relevant provisions of Environmental Laws.

33. To ensure the compliance of CTE condition from 1 to 32 a Bank Guarantee of Rupees 1,00,000/-
(One Lacs only) in the prescribed format shall be submitted to the Board within 15 days, failing
which this CTE would deemed void.

34. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Law.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 27/10/2022 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

RAM KUMAR

SINGH
Chief Environmental Officet::Cir-cle-6

Dated:- 27/09/2022
Copy To -

Regional Officer, U.P. Pollution Control Board, Varanas for information and necessary action.
RAM KUMAR

Chief Environmen%l'al}l%_flficef, Civct
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :06/07/2023 To 31/12/2027

Ref No. - Dated:- 08/09/2023
188118/UPPCB/Varanasi(UPPCBRO)/CTE/CHANDAUL1/2023
To,

Shri RATAN DEO SINGH

M/s VR B A BIO WASTE SOLUTIONS PVT LTD

E-46, PHASE-1 AND KHASRA NO- 148/5 SINDHITALI, PHASE-2, RAMNAGAR
INDUSTRIAL AREA, CHANDAULI,CHANDAULI,221110

CHANDAULI

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 21899368 dated - 06/07/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :  Latitude 25.247476, Longitude 85.059611
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
BIO-MEDICAL WASTE Metric Tonnes/Day 5

C- Product with capacity :

Product Detail
Name of Product Product Quantity
Bio-Medical Waste 5

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
ASH Metric Tonnes/Month 0.5 0.5

2. Water Requirement (in KLD) and its Source :
Source of Water Details

Source Type Name of Source Quantity (KL/D)
Ground Water (within BOREWELL 10.0
premises)

3. Quantity of effluent (In KLD) :
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Effluent Details

Source Consumption Quantity (KL/D)
Domestic 2.0
Industrial 5.0

Others(Washing) 1.0
Others(Plantation) 1.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption(tpd/kid) Use
Diesel 0.05 FOR INCINERATOR
RUNNING
Diesel 0.02 FOR DIESEL GENERATOR

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2027 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This CTE is valid for establishment of Corqgn)g Bio Medical Waste Treatment Facility (CBWTF)
at E-46, Phase-1 (Area-1771 Sgqmt) and Development of Office, Parking for Vehicles at Khasra No-

148/5 Sindhitali, Phase-2 (Area-250.8241 Sgmt), Ramnagar Industrial Area, Block-Chakiya, District
- Chandauli, Uttar Pradesh, Pin No.- 221110 by M/s VRBA Bio Waste Solution Private Limited.

2. The Earlier CTE issued by UPPCB vide office letter dated 27.09.2022 is stand canceled from the
issuance of this CTE and this CTE shall be effective.

3. This CTE is valid for common facility for Bio medical waste treatment through double chambered
incinerators of capacity 300 Kg/Hr, Autoclave 1000 liter/batch, Shredder 150 Kg/Hr as proposed.

4. The CTE shall only be valid with the effect from the date on which the proponent obtained
Environmental Clearance (EC) from SIEAA, UP.

5. The proponent could not start construction activities before obtaining Environmental Clearance
(EC) from SIEAA, UP, failing which this CTE would deemed void.

6. The proponent shall submit adequacy of proposed Water Pollution Control System and Air
Pollution Control System done by reputed technical Institution like II'T/NPC etc.

7. CBWTF shall strictly comply with the CPCB guidelines dated 21.12.2016 for setting up the
Common Bio Medical Waste Treatment Facility.

8. CBWTF shall install ETP of capacity-10.0 KLD for treatment of industrial effluent.

9. CBWTF shall provide the arrangement for storage of incinerator ash as per CPCB guidelines and
shall obtain membership of Common TSDF for disposal of incineration ash.

10. CBWTF shall comply with the emission Standard for treatment and disposal of Biomedical
Waste by incineration as per Schedule-11 of BMW Rules 2016.

11. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste
(Management and Handling) Rules, 2016.

12. Record w.r.t. operational parameter of autoclave such as temperature pressure etc. as well as
records for validation test conducted to check efficiency of autoclave shall be maintained.

13. Incinerator shall be operated in accordance with Bio-Medical Waste Management Rules, 2016
w.r.t. maintenance of Temperature for primary and secondary chamber of incinerator.

14. Incinerator Ash shall be disposed through TSDF and Log books/records shall be maintained
properly for generation and disposal of incinerator Ash.

15. The water generated from scrubbing system of incinerator shall be treated through ETP and
treated water shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent
shall be discharged directly or indirectly outside the premises.

16. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall
be provided for disposal of waste sharp as per CPCB Guidelines.

17. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual
report shall be submitted.

18. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and
Trans boundary Movement) Rules, 2016.

19. The facility shall ensure bar coding system to be adopted by member of healthcare facility in
accordance with Bio Medical Waste Management Rules 2016.

20. The CBWTF shall obtain the State Ground Water Department permission for withdrawal of
ground water and also comply with the CGWA guidelines for recharging of ground water.

21. The Facility shall develop and maintain green belt as per the guidelines issued by the Board vide
24



office order dated 16/02/2018, which is avaipab e7on Board's Website- www.uppcb.com.

22. Separate space for untreated Bio Medical Waste shall be provided by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

24. CBWTF shall install Online Continuous Emission Monitoring System and Online Continuous
Effluent Monitoring System with data connectivity to CPCB server before commissioning of the
plant.

25. Onsite emergency plan approved by the competent authority shall be submitted to board.

26. Project shall install at least 0.5 meter from roof level along with acoustic enclosures on DG set of
capacity 62.5 KVA for use of backup power.

27. The dust emission from the construction sites will be completely controlled and all precautions
will be taken as per the provisions of Construction & Demolition Waste Management Rules 2016.

28. CBWTF shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended. CBWTF shall operate the plant after taking CTO under the provisions of Water Act
1974 and Air Act 1981 from the Board.

29. Project shall comply with the provisions of SWM Rules 2016 and provide facility for safe
disposal of generated solid waste in housing project area.

30. Construction Work/installation of plant and machinery for the establishment of CBWTF shall be
started after obtaining the Environmental Clearance under the Environment (Protection) Act, 1986.

31. The CBWTF shall comply with the Guideline of CPCB and shall only cater to beds which are in
addition to 10,000 beds admissible to pre-existing CBWTFs located within 75 km radius.

32. CBWTF shall comply with the relevant provisions of Environmental Laws.

33. To ensure the compliance of CTE condition from 1 to 32 a Bank Guarantee of Rupees 1,00,000/-
(One Lacs only) in the prescribed format shall be submitted to the Board within 15 days, failing
which this CTE would deemed void.

34. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Law.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 08/10/2023 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Digitally signed by RAM KARAN

RAM KARAN 3;;202923.09.0514;39;03
Chief Environmental Officer, Cirlce-6

Dated:- 08/09/2023
Copy To -

Regional Officer, U.P. Pollution Control Board, Varanasi for information and necessary action.

2 5 Digitally signed by RAM

RAM KARAN E/:?:’;‘OZB.OQ.OS 14:39:41

+05'30'
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Chief Environmental Officer, Cirlce-6
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

204130/UPPCB/Varanas (UPPCBRO)/CTO/both/CHANDAUL 1/2024 Date: 02/04/2024

To,

M/s

V RBABIOWASTE SOLUTIONSPVTLTD

E-46, PHASE-1 AND KHASRA NO- 148/5 SINDHITALI, PHASE-2, Application Id-
RAMNAGAR INDUSTRIAL AREA, 25066798

CHANDAULI,CHANDAUL,221110

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA ishereby grantedto V R B A BIO WASTE SOLUTIONSPVT LTD located at E-46, PHASE-1
AND KHASRA NO- 148/5 SINDHITALI, PHASE-2, RAMNAGAR INDUSTRIAL AREA,
CHANDAULI,CHANDAUL,221110. subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions :-

1. ThisCCAV RB A BIOWASTE SOLUTIONSPVT LTD granted for the period from 27/02/2024 to
31/12/2028 and valid for manufacturing of following products.

S Product
No

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Quantity Unit

Kind of Effluent

Quantity(K L D)

Treatment facility

Dischar ge point

Domestic

01KLD

Septic Tank

Industrial Drain

Industrial

07KLD

ETP

Industrial Drain

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
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S.No. Parameter Standard

1 pH As per E(P)A Rules,
1986

2 BOD (mg/L) As per E(P)A Rules,
1986

3 COD (mg/L) As per E(P)A Rules,
1986

4 TSS (mg/L) As per E(P)A Rules,
1986

5 Oil & Grease (mg/L) As per E(P)A Rules,
1986

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
(MPN/100ml)

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Double Diesel QOil 1 Particulate | As per E(P)A
Chambered Matter Rules, 1986
Incinerators
(300 Kg/Hr)
2 62.5 KVA | Diesel Oil 2 Sulphur | As per E(P)A
DG Set Dioxide Rules, 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter [As per E(P)A Rules,
1986
2 2 Sulphur Dioxide |As per E(P)A Rules,
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately
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(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 | 45 50 | 40
4. Conditions under Hazardous and Other Wastes (M anagement and Transboundary M ovement)
Rules, 2016 :-

The Factory Manager of M/sV R B A BIO WASTE SOLUTIONS PVT LTD. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)
Waste as per the or recycling or utilisation or
Schedulesl, Il and 111 CO-processing, etc.
of theserules
1 36.1 (Sludge from Wet Through TSDF 1.O0MTPA
Scrubbers)
2 Cat. 36.2 (Ash from Through TSDF 5.0MTPA
Incinerator and Flue
Gas Cleaning Residue)

The authorization shall bein force and shall be valid upto 31/12/2028. The authorization is subject to the

conditions stated below and such conditions as may be specified in the rules for the time being in force

under Environment (Protection) Act, 1986.

Termsand conditions of Hazar dous Waste authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It isthe duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made aslaid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premisesis displayed

on Display Board of size 6x4 feet outside the main factory gate within premises

(x) It isduty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous wasigy



(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger’ and 'Hazardous
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documentsto be submitted by the Industry/Unit as Applicable: -

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
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5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. Thisconsent isvalid for CBWTF at E-46, Phase-1 (Area-1771 Sqgmt) and Development of Office, Parking
for Vehicles at Khasra No- 148/5 Sindhitali, Phase-2 (Area-250.8241 Sgmt), Ramnagar Industrial Area,
Block-Chakiya, District- Chandauli, Uttar Pradesh, Pin No.- 221110 by M/s VRBA Bio Waste Solution
Private Limited having Double Chambered Incinerators of capacity 300 Kg/Hr, Autoclave 1000 Liter/Batch,
Shredder 150 Kg/Hr and Chemical Disinfection Tank 1500 Liter.

2. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.

3. The all conditions mentioned in the environmental clearance issued by SEIAA vide EC Identification No.-
EC23B057UP110406 dated 22.11.2023 shall prevail on this CCA.

4. Separate Energy meter shall be installed for recording the electricity consumption in the operation of the
ETP and alog book is maintained.

5. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

6. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

7. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months failing which this CTE would be deemed cancel.

8. CBWTF will strictly comply with the CPCB guidelines dated 21.12.2016 for setting up the Common Bio
Medical Waste Treatment Facility.
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9. CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical
waste by incineration as per Schedule-1l of BMW Rules 2016.

10. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.

11. Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

12. The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

13. The water generated from scrubbing system of incinerator shall be treated through ETP and treated water
shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent shall be discharged
directly or indirectly outside the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

15. The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

16. The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

17. The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

18. The CBWTF will comply with the Guideline of CPCB and will only cater to beds which are in addition
to 10,000 beds admissible to pre-existing CBWTFs located within 75 km radius.

19. CBWTF will comply with the relevant provisions of Environmental Laws.

20. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Assets-
Current Liabilities) for the financial year 2018-2019 should be submitted to verify the consent fee payable
by the industry.

21. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

22. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

23. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which agthorization has been requested. Comprehensive safety



measures must be followed in handling of wastes and the staff must be properly trained.

24. It isbrought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
boundary Movement) Rules, 2016 shall be allowed to operate without valid authorization. It is also provided
in the same orders that industries which are not complying with the conditions of authorization shall not be
allowed to operate. Hence in case you fail to apply for authorization, before its expiry or fail to comply with
conditions of the earlier authorization issued to you, closure order shall be issued against your industry
without any further notice.

25. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

26. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

27. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.

28. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.

29. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

30. You are directed to display on-line data/display board outside the main factory gate with regard to
guantity and nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this |etter.

31. It isthe mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.

32. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in alined RCC tank/pit with suitable shed.

33. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

34. Used ail will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.
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35. The occupier, transporter and operator of afacility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay afine aslevied by the State Pollution Control Board under the rules.

36. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent within a
month.

37. You shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.

38. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

39. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

40. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.

41. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

42. The industry shall submit the colored photo graph of display board within 15 days.

43. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

44, Concealing factual data or submission of false/fabricated data and failure to comply with any of the

conditions mentioned above may result in withdrawal of this CCA and attract action under the provisions of

Environment (Protection) Act, 1986. G H A N Digitally signed
by GHAN SHYAM

SEYAM. o txseross

Regional Officer, U.P. Pollution Control Board, Varanasi for information and necessary action
GHAN Digitally signed
by GHAN SHYAM

04.05
chidirk Yoyl oS ARAAC:

Copy to:
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629 ANNEXURE No-R/6

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :26/01/2023 To 25/01/2028

Ref No. - 176317/UPPCB/Varanasi(UPPCBRO)/CTE/JAUNPUR/2023 Dated:- 16/03/2023
To,
Shri DIWAKAR SINGH

M/s RS BMW SERVICES
C-20, Satharia Industrial Development Authority Industrial Estate, Satharia, J AUNPUR,222202

JAUNPUR

Sub: Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 19620037 dated - 26/01/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :  Latitude-25.6488329, Longitude-82.2324129.
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
BIO MEDICAL WASTE Metric Tonnes/Day 2

C- Product with capacity :

Product Detail
Name of Product Product Quantity
NA 0

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
ASH Metric Tonnes/Day 0.25 5.0

2. Water Requirement (in KLD) and its Source :
Source of Water Details

Source Type Name of Source Quantity (KL/D)
Ground Water (within BOREWELL 10.0
premises)

3. Quantity of effluent (In KLD) :
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630
Effluent Details

Source Consumption Quantity (KL/D)
Domestic 2.0
Process 6.0
Others(Washing) 1.0
Others(Plantation) 1.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption(tpd/kid) Use
Diesel 0.05 FOR INCINERATOR
RUNNING
Diesel 0.02 FOR DIESEL GENERATOR

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 25/01/2028 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This CTE of M/s RS BMW Services is vaﬁ fgr establishment of Common Bio Medical Waste
Treatment Facility (CBWTF) at C-20, Sathariya, Industrial Development Authority (SIDA), Jaunpur
-222202 Uttar Pradesh and GEO coordinates are Latitude-25.6488329, Longitude-82.2324129.

2. This CTE is valid for common facility for Bio medical waste treatment through double chambered
incinerators of capacity 02 Double Chamber Incinerator 250 Kg/Hr each (01 Standby), Autoclave
1000 litter/batch, Shredder 150 Kg/Hr and Chemical Disinfection Tank 1500 liters as proposed.

3. The Proponent shall use 01 incinerator having capacity 250 Kg/Hr at a time and other incinerator
having capacity 250 Kg/Hr shall be in stand by position, in no case proponent shall allow to use all
the incinerators at a time.

4. The CTE shall only be valid with the effect from the date on which the proponent obtained
Environmental Clearance (EC) from SIEAA, UP.

5. The proponent could not start construction activities before obtaining Environmental Clearance
(EC) from SIEAA, UP, failing which this CTE would deemed void.

6. The CBWTF shall reuse the treated effluent for irrigation purpose in the premises as proposed and
in no industrial effluent shall be allowed to discharge from the CBWTF.

7. The proponent shall submit adequacy of proposed Water Pollution Control System and Air
Pollution Control System done by reputed technical Institution like II'T/NPC etc.

8. CBWTF shall strictly comply with the CPCB guidelines dated 21.12.2016 for setting up the
Common Bio Medical Waste Treatment Facility.

9. CBWTF shall install ETP of capacity-10.0 KLD for treatment of industrial effluent.

10. CBWTF shall provide the arrangement for storage of incinerator ash as per CPCB guidelines and
shall obtain membership of Common TSDF for disposal of incineration ash.

11. CBWTF shall comply with the emission Standard for treatment and disposal of Biomedical
Waste by incineration as per Schedule-11 of BMW Rules 2016.

12. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste
(Management and Handling) Rules, 2016.

13. Record w.r.t. operational parameter of autoclave such as temperature pressure etc. as well as
records for validation test conducted to check efficiency of autoclave shall be maintained.

14. Incinerator shall be operated in accordance with Bio-Medical Waste Management Rules, 2016
w.r.t. maintenance of Temperature for primary and secondary chamber of incinerator.

15. Incinerator Ash shall be disposed through TSDF and Log books/records shall be maintained
properly for generation and disposal of incinerator Ash.

16. The water generated from scrubbing system of incinerator shall be treated through ETP and
treated water shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent
shall be discharged directly or indirectly outside the premises.

17. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall
be provided for disposal of waste sharp as per CPCB Guidelines.

18. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual
report shall be submitted.

19. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and
Trans boundary Movement) Rules, 2016.

20. The facility shall ensure bar coding system to be adopted by member of healthcare facility in
accordance with Bio Medical Waste Management Rules 2016.
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21. The CBWTF shall obtain the State Grousng’ \%ater Department permission for withdrawal of
ground water and also comply with the CGWA guidelines for recharging of ground water.

22. The Facility shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppch.com.

23. Separate space for untreated Bio Medical Waste shall be provided by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

24. Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

25. CBWTF shall install Online Continuous Emission Monitoring System and Online Continuous
Effluent Monitoring System with data connectivity to CPCB server before commissioning of the
plant.

26. Onsite emergency plan approved by the competent authority shall be submitted to board.

27. Project shall install at least 0.5 meter from roof level along with acoustic enclosures on DG set of
capacity 82.5 KVA for use of backup power.

28. The dust emission from the construction sites will be completely controlled and all precautions
will be taken as per the provisions of Construction & Demolition Waste Management Rules 2016.

29. CBWTF shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended. CBWTF shall operate the plant after taking CTO under the provisions of Water Act
1974 and Air Act 1981 from the Board.

30. Project shall comply with the provisions of SWM Rules 2016 and provide facility for safe
disposal of generated solid waste in housing project area.

31. Construction Work/installation of plant and machinery for the establishment of CBWTF shall be
started after obtaining the Environmental Clearance under the Environment (Protection) Act, 1986.

32. The CBWTF shall comply with the Guideline of CPCB and shall only cater to beds which are in
addition to 10,000 beds admissible to pre-existing CBWTFs capacity located within 75 km radius.

33. CBWTF shall comply with the relevant provisions of Environmental Laws.

34. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case
of closure/any emergency before CTO.

35. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Law.

36. To ensure the compliance of CTE condition from 1 to 35 a Bank Guarantee of Rupees 2,00,000/-
(Two Lacs only) in the prescribed format shall be submitted to the Board within 15 days, failing
which this CTE would deemed void.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 16/04/2023 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked. | b

Digitally signe
ATU LES H ATgULESyH \?ADAVy
V Date: 2023.03.16

Chief Environmentai Offi}:%}%:%flqévf)é)-b

Dated:- 16/03/2023
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Copy To -

Regional Officer, U.P. Pollution Control Board, Varanasi for information and NOCASERESH  Digitally signed by
ATULESH YADAV

Chief Envinﬁpé}él Offizg%%ziagé%
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